Act No. Llll of 1947

[PASSED BY THE’ Dommvron LEGISLATURE] ST
(Recewed the assent of “the Governor Gemneral on the 31815 December 1947)
' An Act to prov1de for the salarles of Mlmsters.

Y4 HEREAS 1t s expedlent to prowde for the salarles of the Mlnlsterb of -
I the DOlIlll’llOIl of Indla and for naﬂ;’oers oonneoted ’ohere h

It is hereby eﬁnacted as follows S o . -

1. Short tiste 4nd commencement i—(1): The | A‘ct,inas% bo called the Salaries
of Mmlsters ANG 1947 _ - SRea Sl ,

L (2) It shall come into force on
2, Deﬁmhons.-—ﬂln this Acty— _
(a) ¢ Minjster”’ means & M1n1s’oer of the Dommlon of Indla !

(o) residence”” includes the - staff quarters and other bulldmgs appurtenant
A thereto, and the gardens thereof. ; .

»'st‘day 'Qf J _anuary, 1048,

2

(c) maintenance” in rela,twn to a 1e51denee 1ncludes the pa,yment of loca.l;,
1a.tes and taxes and the provision of electnclty and water.

3. Salaries and allowances of Ministers.—With offect from the date on " which -
his’ Act comes into force there shall be paid to each Minister a -salary of three .

.thousand, rupees per mensem, and & sumptuary allowan.ce of ﬁve hun_d.'red '
- rupe% per mensem. . "

.. 4. Residences of Mlmsters.—-»(l) Each M]mster bhall be " entltled Wlthout'
e payment of rent, to the use of — '

(@) a fully furnished residence in- New Delh1 throughout hi term of ofﬁce and :
~ for & period of fifteen days’ 1mmed1ately thereafter, ‘and : ;

" (b) a fully’ furnished residence in- Simla for such perlod or penods durmg the

) ':summer season-of each year as the Governor General may - by genelal or speca,:.l, '
—order determme, .

[ " anid po charge shall fall on the Mlmsﬁer person&lly in- respecb of the malntenance
' ' -of: e1ther 1es1dence

@ Nothmg in this section shall apply in respeot of the ‘use- and ocoupatlon

by any Minister of residences in New Delhl or Simlas before ’ohe da’oe on 'whlch
th:ls Act comes mto foree R R
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